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BEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN
ZONE BENCH, PUNE

APPEAL NO. 164/2024 (WZ)

...Applicant
Versus
Goa Coastal Zone

Management Authority & Ors ...Respondents

AFFIDAVIT-IN-REPLY ON BEHALF OF RESPONDENT
NO. 1 (GCZMA)

I, Shri Sachin Desai, major of age, holding the post of Member

Secretary, Goa Coastal Zone Management Authority (“GCZMA?”)

i.e., Respondent No 1 herein, having office at 4™ Floor Dempo

Towers, Patto, Panaji, Goa, do hereby make solemn affirmation

and state as under:

1. [ say that I am holding the post of Member Secretary,
GCZMA. [ say that I am filing the present affidavit based on.
the records available with my office and that I am competent

to depose in this case.
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[ say that I am filing the present Affidavit-in-Reply for the

purpose of opposing the relief sought in the present appeal.

Nothing in the aforementioned Appeal be deemed to havel’/ fws

been admitted for mere want of specific denial. Nothing may\

be deemed to have been admitted for want of traverse
seriatim. | crave leave of this Hon’ble Tribunal to file an

additional Affidavit, if found necessary.

I say that the present appeal challenges the Order dated
24.09.2024 (“Impugned Order”) passed by the answering
Respondent. [ say that vide the Impugned Order disposed off
the show cause notice dated 21/05/2024 as against the

Appellant No 3 herein.

[ say that Complaint dated 22/12/2023 from River
Navigation Department, Betim, Goa, was received against
construction of shop/house on the road next to the ferry ramp
in Survey No. 48/21 of Village Naroa, Bicholim Taluka
(“Subject Property”). The complaint stated that the said

construction is causing obstruction for vehicle

J
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Annexed hereto is a copy of Complaint dated 22/12/2023

=

% marked as “Annexure A”.
Gratios, & \
(O}
| ?m,/ o 5. I say that pursuant to the said complaint dated 22/12/2023, a
12 &

2 OF E‘-G?""fﬁ notice was issued on 20/03/2024, to schedule a joint site
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inspection on 28/03/2024.
Annexed hereto is a copy of the Site Inspection Notice dated

20/03/2024 marked as “Annexure B”.

6. [ say that site inspection was carried out on 28/03/2024. | say
that the site inspection report provides that Survey No.48/21
of village Naroa, Bicholim, Goa, falls in CRZ III (river
NDA) and is also affected by mangroves buffer zone as per
CZMP 2011. The site inspection report states that there
exists one laterite masonry structure with GI sheet roofing of
size 6.40 mts x 14 mts belonging to Mr Dayesh Mandrekar
who runs a restaurant under the name and style “Village Bar
and Restaurant”. The site inspection report mentions that Mr
Dayesh Mandrekar (i.e., Appellant No 3 herein) was present
during the inspection. It is pertinent to note that the

Appellants claim that the Restaurant is operated by

i/

/
/
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Appellant No. 2 herein however, she was admittedly not
present in the restaurant on the date of the site inspection.
Annexed hereto is a copy of the site inspection report dated

28/03/2024 marked as “Annexure C”.

I say that pursuant to the site inspection, show cause notice
dated 21/05/2024 was issued to Appellant No 3 herein, to
show cause why a direction to demolish the structure and to
restore the land to its original condition should not be issued.

(show cause notice dated 21/05/2024 is at page 89 of the

appeal)

[ say that the matter was deliberated in the 408" GCZMA
Meeting scheduled on 01/08/2024 wherein the Appellant No
3 was present. The Appellant No 3 submitted that he has not
done any illegal construction in the property bearing Survey
No. 48/21 of village Naroa, Bicholim, Goa and that the said
structure existed prior to 1991. | say that the Appellant No 3
failed to produce any permission from the CRZ authorities
for the said structure. I say that a decision was taken in the

408" Meeting held on 01/08/2024 that said structure is
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absolutely unauthorised and illegal in absence of any NOC/
permission from CRZ authority.

Annexed hereto is a copy of relevant portion of the Minutes
of the 408™ Meeting of GCMZA dated 01/08/2024 marked as

“Annexure D”.

I say that Appellant No 3 herein was present in the 408"
GCZMA Meeting but he did not state that he had no
connection with the said “Village Bar and Restaurant”. 1 say
that it is only on 02/08/2024 that the Appellant No 3 herein
inwards a letter to the Respondent No. 1 stating that he has
no connection with the said “Village Bar and Restaurant”. |
say that such a claim was made as an after-thought after the
decision of the Answering Respondent in the 408™ Meeting.

Annexed hereto is copy of the letter in-warded on

02/08/2024 marked as “Annexure E”.

I say that Impugned Order dated 24/09/2024 directs
demolition of the laterite masonry structure with GI sheet
roofing of size 6.40 mts x 14 mts as the same is without

permission and is constructed right next to the Naroa ferry

7
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ramp which is causing obstruction for the ferry boat

vehicular traffic.

[ say that the Appellants in paragraph 7 of the appeal have

stated that the subject property belonged to one Salkar -

Family and that the said Salkar Family permitted late Mr
Shivaji Krishna Mandrekar (father of Appellant No. 1 and
Appellant No 2) to construct a house and start Beedi-
Cigarrette shop. | say that Appellants in paragraph 15 of the
appeal memo have stated that late Shri Shivaji Mandrekar
passed away in the year 2007. I say that at paragraph 22 the
appellants have submitted that Appellant No 1 is the owner
of the subject property and Appellant No 3 (who is 73 year
old) is operating the bar and restaurant. | say that the
Appellants have failed to produce any document of
conveyance transferring the subject property in the name of
late Shri Shivaji Mandrekar. | say that the Appellants have
failed to produce any document which conveys the title of
the subject property from late Shri Shivaji Mandrekar to
Appellant No. 1 herein. | say that Form [ & XIV does not

confer title of ownership as Form I & XIV is only a

,
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document for the purpose of revenue records. In arguendo,
assuming late Shri Shivaji Mandrekar to be the supposed
owner of the subject property, it is submitted that in the
absence of any document specifically transferring the
ownership of the subject property in favour of Appellant No
1, the presumption is that Appellant No. 1 and Appellant No
3 have the same and equal right in the subject property

pursuant to the demise of their father.

| say that Appellant No 3 was duly heard prior to passing of

the Impugned Order.

I say that the Appellants herein have failed to produce any
permission from CRZ authority pertaining to the said illegal
structure. | say that the Appellants are put to strict proof

thereof.

[ say that in view of the above, the present appeal is liable to

be dismissed.
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15. 1 say that what has been stated in Paras 1 to 14 are true tom

own knowledge and/or are based on documents/records
available with the Respondent and the contents of the same

are true and correct and nothing material has been concealed

herein.

Solemnly Affirm on Oath

Place: Panaji, Goa. *
Date: 17.06.2025 /

Dala H
Solamnly affirmed before me
Bachin Desac
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Venefrada P.B Gracias
Acfvocate & Notary Goa State

NOTARIAL | NOTARIAL
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River Navigation Department
Government of Goa

Betim-Goa.

Phone Nos.+91(0832)2417710/2415280 Fax+91(0832)2414485

Website: www.rnd.goa.gov.in E-mail: workshop-river.goa@nic.in

No.RND/Traffic/23-24/ 425 Dated: 22/12/2023
oS

The Member Secretary, L \O\U

Goa Coastal Zone Management Authority, f’& ﬁ\ \ V2

Dempo Tower, Patto Plaza, 4 (/k

Panaji Goa. /
anaji Goa \044(\%/

Sub:- Construction of Shop/house on the road next to the ferry ramp at Narao
within NDZ and in violation to the provision of CRZ (III) of (River-NDZ)

Sir/Madam,

This is to inform you that, new shop/house is being constructed/constructed
right next to the Narao ferry ramp which is causing obstruction for the
vehicles/four wheelers as there is no turning place remained. Also during

emergency situation, this new house/shop will create hurdle for vehicles of fire
department etc.

You are requested to inspect the site and ensure that there is no obstruction to
the traffic, to and fro from the ferryboats at the ramp.

Photographs of the structure/shop is hereby enclosed.

This structure is situated within 100 mts (NDZ) as per CRZ(III) (River-NDZ) of
CZMP 2011.

Copy of the complaint made to local Panchayat is hereby enclosed.

.
/ @O\MD/

/% /s, Sr. Sup r-inte-:ndent (W&T)
e River Nawvigation Department
Betim Goa
Copy to:

1) Concerned file
2) Guard file


Annexure A





191

00:34 / 00:54

Aniv ol L NU Y AE A e e e s



”
bomw”icpm Annexure B
e

o°*
G. C. Z_ m‘ A. e TR rr——

-4 Mo 8143
2€ f5?> OQ%H “”'z“‘j

/III—. ssanen % 'vg “_ \
b Wy
OFFICE OF THE MAM

Government Com
Phone: 0832-2362237, 23638

LATDAR OF TALUKA BICHOLIM
plex, Bicholim- Goa -403504.

No. MAM/BICH/CI-1/ 82/2024/7¢0 Dated: 20/03/2024.

NOTICE
To,

The Assistant Engineer Works Division -V, PWD Bicholim Goa.
The Captain of Ports Panaji Goa.

The Range Forest Officer , Keri Sattari Goa.
The Dy. Town Country Planner, Bicholim Goa.
. The Inspector of Survey & Land Records, Bicholim Goa.

7 The Goa Coastal Zone Management Officer 4th Floor Dempo Towers Patto
Panaji Goa.

e OO

Sub: Regarding the joint site inspection.

This is  with reference to  Memorandum bearing No.
DCB/BICH/CORR/10/ 2024/940 dated 12 /03/2024 issued by the Dy.
Collector & SDO, Bicholim Sub Division, Bicholim Goa. Wherein this office has
been directed to conduct the joint site inspection of the site at Naroa ferry ramp
village Naroa Bicholim Taluka regarding construction of Shops/Houses on the
road next to the ferry ramp which is causing obstruction for the vehicles/four
wheelers as there is no turning place remained an
situation, this new houses/shop will create hu
department etc.

d also during emergency
rdle for vehicles of fire

In View of above the site inspection is scheduled on 28/03/2024 at
10.30 am at Naroa village of Bicholim Taluka along with Circle Inspector I of
Bicholim Taluka, Talathi of Naroa Saza and Field Surveyor attached to this
office.
Hence you are kindly requested to depute your officials on above
scheduled date, time and place without fail for the said inspection and to
submit report of the same within two days in enclosed format.

(Vimod M%gih/l)alal)

Mamlatdar of BicholimTaluka

Bicholim-Goa.
Encl:- As Above

Copy To,
. The Deputy Collector & SDO Bicholim Goa.

2. The Director of River Navigation Department Betim Goa.

3. Smt. Sharmila Govekar Circle Inspector O /o Mamlatdar Bicholim Goa.
4

S

[y

. Shri. Prakash Shet, filed Surveyor. O/o Mamlatdar Bicholim Goa.
. Shri. Dashmond O’livera Talathi of Naroa Saza Bicholim Goa.
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Site Inspection Report
As per the noticed received from the Office of The Mamlatdar Of T aluka Bicholim a
joint site inspection was carried out on 28/03/2024 in presence of below officials from
different concern department:
1. Miss.Bhargavi kelkar Environmental Assistant GCZMA
2. Smt.Sharmila Govekar C.I o/o Mamlatdar Bicholim Goa
3. Shri.Amey Volvoikar T.A WRD
4. Shri.Rajeshwar Chodankar A.E SD Il PWD
5. Shri.Pradeep Sinari Round Forester Keri Range
6. Shri.Prakash Shet Field Surveyor o/o Mamlatdar Bicholim Goa
7. Shri Sohan Shirodkar R.N.D Traffic office

8. Shri ram Gupta COP department ( H.S)

In regards of the site inspection notice a inspection was carried out the property.The
Construction which is carried out is in the Sy.No 48/21 of village Naroa Bicholim
taluka,The title holder for the 1). Sunil Shivaji Mandrekar 2).% Satyawan Vassant
Narvekar alias Narulkar alias Nasalkar and admeasures total Area of 1750.00 sq.m.
There exist three land parcels in the same survey number 48/18,48/19,48/20

The Sy.No 48/21 falls in CRZ 11 (river NDZ) and also affected by mangroves buffer
zone as per CZMP 2011.

There are three numbers of land parcel in the Sy.No 48/21 of village Naroa Bicholim
Taluka bearing number 48/18 with title holder 1). Sunil Shivaji Mandrekar 2).%
Satyawan Vassant Narvekar alias Narulkar alias Nasalkar with total Area : 100.00
sq.m.,48/19 and 49/20 of wich title holder is Sunil Shivaji Mandrekar each with
50.00sq.mtr area as per Bhunaksha.

Site Observations:

1) The Respondent Mr.Dayesh Mandrekar was present during the time of inspection.


Annexure C
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2) There exist one laterite masonry structure with G.I sheet roofing of size 6.40mtr

X14.00mtr belongs to Mr.Dayesh Mandrekar and runs under the name style

“Village Bar & Restaurant”.

3) The Respondent did not showed any permission /NOC given by office of Goa

Coastal Zone management Authority during the time of inspection.

Conclusion and Recommendation

1. The Sy.No falls in CRZ III ( river NDZ ) as per CZMP 2011.
2. No permanent new construction is allowed in NDZ except reconstruction and
repair renovation of existing structure.

3. Site photographs are attached in Annexure I

Miss.Bhargavi Kelkar

Environmental Assistant
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Name of the Party/alleged | Survey No. | Type of Construction/activity Distance |
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proceeding: Respondent present and sought for time to produce additional documents
Decision: Matter posted for further hearing on the 03/09/2024 at 3 30p.m ;

Case1.29

To decide on the Complaint dated 22/02/2024 from Mr. Armando Serrao

Background: The Office of the Goa Coastal Zone Management /\uthorit)./ is in receipt of
complaint dated 22/02/2024 from Mr. Armando Serrao. R/o H.No 192/1. 3" Ward (E)olva
Galcete Goa, Mr. John Cﬁ‘ta, R/o H.No49. Gandaulim, Colva.Salcete boa Mr. Anthon§
Rodrigues R/o H.No 392, 4™ Ward, Colva, Salcete Goa with regards to illegal “construction of
RCC wal.l‘m Sy.No 56/9, 56/10 and 56/12 of village Colva, Salcete Taluka. The same has
been verified by the Engineer and Field Surveyor attached to this Office and submitted the

report. .That upon CI‘OSC perusal of the said report the following alleged gross illegal
construction resulting violation of CRZ Notification 2011 was observed:

violator / Village from HTL
[Village Panchayat of | Sy.No 56/9, | There exists a retaining wall. Within
Colva, There exists a Culvert.

2. Communidade of Colva. p0IL0RRund BriE e poles are mounted on the GRZ

3. The Executive | 56/12 of | retaining wall and the same are [11(200-
Engineer-X VI, il connected with electrical wires and 500 f
Office of the Executive e electrical fixtures. o
Engineer, Colva, Land filling is also observed on HTL)
Electricity Department, : the both side of retaining wall.

Aquem, Rec fencing poles are erected at

Salcete- Goa. site.

The Authority issued Show Cause Notice to the Respondent and directed to remain present for a
personal hearing on 1 1/06/2024 at 3.30p.m.
The said matter was deliberated in 402" Meeting held on 11/06/2024  the
Proceeding:Complainant absent. Respondent absent The Authority’s decision: The Authority
posted the matter on 04/07/2024 at 3.30p.m.

The said matter was deliberated in 404"  Meeting held on 04/7/2024 the Proceeding:
Complainant absent. Respondent absent. The Authority’s decision: The Authority decided to
issue fresh personal hearing notice and posted the matter for further hearing on 01/08/2024 at
3.30p.m

Proceeding: Complainant Absent. Respondent absent.
Decision: Matter posted for further hearing on the 20/08/2024 at 3.30p.m

Case N(; 1.30

To decide on the Complaints dated 22/12/2023 and 18/03/2024 from River Navigation
Department.

Backgr'ound: The Office of the Goa Coastal Zone Management Authority is in receipt of
c01npla‘1‘nts dat‘cd 22/12/2023 and 18/03/2024 from River Navigation Department , Betim Goa
?Eld othcg of Dy. Town Planner, Town and Country Planning Department, Bicholim /Sattari,
laluka. with regards to construction of shop/house on the road next to the ferry ramp at
Naroa in Sy.No 48/21 of village Narao.

A joint site mspeplion was carried out on 28/03/2024. That upon close perusal of the said
report the following alleged gross illegal construction resulting violation of CRZ Notification
2011 was observed: Mgl

Name of the Party/alleged | Survey No. /[ Type of Construction/ | Distance from HTL
violator Village

/S

activity

Page 47 of 88 \m
e
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i W CRZ I ( river N~ |
[Mr Dayesh Mandrekar | Sy-No Naroa | masonry structure With ). Affecteq

village' G.I sheet roofing of size | mangroves buffe,

Bic}l](Ohm 6;10mtr X14.00mtr | zone

taluka, :

1 belongs to
Mr.DayeshMandrekar

and runs under the name
style “Village Bar &
Restaurant”.

=
[RTAGEr o SRR R b e )

ing on 11/06/2024 at 3.30p.m. ‘ |
e 1 i i nd ing held on 11/06/2024 Proceeding: Complainant
The said matter was deliberated in 402" Meeting he o 1 : i
absent . Respondent present. The Respondent sought for time. The Au y :
Authority posted the matter on 04/07/2024 at 3.30p.m.

The said matter was deliberated in 404" Meeting held on 04/7/2024 the Proceeding:
Complainant absent. Respondent absent. The Authority’s decision: The Authority decided to
issue fresh personal hearing notice and posted the matter for further hearing on 01/08/2024 at

3.30p.m

Proceedings: The Authority had issued a show cause notice thereby putting the
Respondent to notice in respect of the one masonry structure with G.I. sheet roofing
in property bearing Survey No. 48/21 village Naroa, Bicholim-Goa. The Respondent
submitted that he has not done any illegal construction in property bearing Survey
No. 48/21 village Naroa, Bicholim-Goa and that House/Shop existed prior to 1991.

The Respondent thus prayed for withdrawal of Show Cause Notice and that he be
discharged from the proceedings.

Decision: Having gone through the reply of the Respondent vis-a-vis the site

inspection report prepared by the inspecting team, the Authority observed that
aforesaid structure is absolutely unauthorised and

N.O.C/permission from this authority and hence viol
observed that the said structure is constructed ri
which is causing obstruction for the ferry boat ve
deemed it fit to direct the Respondent to demolish
roofing in property bearing Survey No. 48/21 of vil

illegal in absence of any
ative of CRZ norms. It is also
ght next to the Narao ferry ramp
hicular traffic. The Authority thus
masonry structure with G.I. sheet
lage Naroa, Bicholim-Goa.

Case No 1.31

To decide on the Complaint dated 05/05/2023 from Ms.

Samir Vaigankar, R/o Siolim Bardez Goa

Maria Alba Sequeira and Mr.

Background: The Office of the Goa Coastal Zone Management Authority is in receipt of
complaint dated 05/05/2023 from Ms. Maria Alba Sequeira and Mr, Samir Vaigankar, R/o

Siolim Bardez Goa with regards to destruction of mangroves and land fi

lling in Sy.No
32172 of Siolim village.

The same has been verified by the Engineer and Field Surveyor

attached to this and submitted the report.

Page 48 of 88 N
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From:
Mr. Dayesh Mandrekar

R/o H. No. 411, Talewada,
Narvem, Bicholim — Goa.

Ta49924TIIK

Date: 11/07/2024 IR FWC 6 S H &l

To Vb\( U "\
Member Secretary (GCZMA), }gg()‘)

4 floor Dempo Towers,

Patto Panaji — Goa.

Sub: Regarding show cause notice dated 21/05/2024 issued to me.
Sir
I am in receipt of your above mentioned notice dated 21/05/2024

and in reply I have to bring to your kind notice as under:

1) Asdirected by you in your notice I was personally present on
04/06/2024 at 3:30 pm and I filed an application for issue of the
documents which where relied in the said notice. However since the

member secretary was not present I was given the next date of

~ hearing on 11/06/2024.

Y

2) I'have to bring to your kind notice that the address that is quoted
by you in your show cause notice is misleading. For your kind
information please note that I am residing at H. No. 411, Talewada,

- Narvem, Bicholim — Goa. Also please note that the village Bar and
restaurant quoted in your notice I do not have any connection with
the same also note that the said Village Bar and Restaurant is
owned by Soyarabai Shivaji Mandrekar and which is existing there
prior to the liberation of Goa and therefore I do not have any

connection with the same.
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‘ 3) As far as the survey number which you have quoted i.e. survey no.
48/21 of village Narva of Taluka Bicholim is owned by Sunil Shivaji
Mandrekar and you are quite aware of the same and as per my

knowledge there is no new construction as alleged by you.

4) For you kind information please note that the copy of the site
inspection which you have provided to me on the last date of
hearing by Miss Bhargavi Kelkar Environmental Assistant and the
photos which are Annexed therein does not pertain to the structure
where I am residing. It is also further brought to your kind notice
that it is mentioned that I was present in the site inspection is not
correct my name is simply incorporated in the site inspection
without my fault Please note. It is also brought to your notice that I
was not the part of the site inspection, however I was just standing

on the site along with other people.

In the circumstances I kindly request you to withdraw the said

notice and relieve me from the same.

Thanking you
Yours faithfully

bayesh aé’ndrekar
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RECEIPT

« -ceipt Book No. é\ 21 o Re,cg.ii;;&No. Q&ﬁﬁ
o o

Th } s AL e
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Rupoesh\&_\_@_\d@)‘g— M?E:}i\éi %\t &*@ C’MQ%/
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Pate QQ\A\” Sé‘ \__&t N \;‘;\c S ENE T NCE) e %Y/\
Reference to cash entry, M\S\Qﬁ A X\gc.‘

Book 7 & AT il 9@ \

—
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FORM 11]

(Under Goa, Daman and Diu Swops and Estaniishme ¢ Rules, 1975)

(8ce Rule 5)

Registration Certificate of Establishment

1. Registration Number-~ S/1/447

S A R A ¢
2. Mime cf the Establighment— ShAvayl Krielima
\ \

andyr ar

i

3. Pustal ad.icess of Estiblishment— Tm-rwuda, liixya, Bid holin, Goa,
4. Name of the employer— shri Shivaji Krichpa N'nerakar
0. Nature of Businesg— Beedi Cigurette whop

+
L

5 hercby certified that  SEAvaji Arjienpa jr

a3 ShOD this day 9th June 1975

it AR RRARET
WL I PRy
w N .

£ 7 Lo b > ’
R 3 o
BT
‘gg Scal ?
o . > Casl | )

| signature of laspecitor
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i Govt. Ptg. Press, Panaji-Goa — 326 /10.000 — 371978
SR —— - e et e
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Book : k\&@; SN O Q) K&‘\
Page: No /oS o wRmar oivne o i

Pk o
et o
Signature and Designation of issuing Officer
Govt. Ptg. Press, Panaji-Goa — 613/5.000 Bks. 6/1884
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i ey Ay el o N i U O ring the money to be paj
Signature htql} NE N / OF s g L SE T N\ ; ——-j@/\ £
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(25N Z
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Note 1. —Iu the-case of payments at the treasury, .
postage stampes should be given in Form T. R. b.

NOTE 2. — Particulars of money tendered should be

NOTE 3. — In cases where direct credits at the Bank
tilled in by the Treasury Officer or the Accountant Gonenl,

Gout. Offset Press, Ribander, Gos - 1149/10,00,000 - g/13977 ¢

St fop suras ks thes Re 590 doint &’j;'gl?‘v ervice:
P IR r ser
ture of tho Treasury officer, but only of the Accountant an&; (he Treawurer. Receipts for cash and ché¢ques paid fo

iven on the reverse.

the column «Head of Account» will be
as the case may be, on recelpt of the Bank's Daily Sheet

jre permissible,
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FORM No. 4

RECEIPT
Receipt Book No. SB ....... ﬂece:ipt No. ) C\
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% Book
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28 GRAM i
) ATedy S SeT { :
: < o Siggmture ‘and Designation of AW, g Officer
jovt. Ptg. Press ‘ngz;/s.ooo Bks. 6/1084

t
LN




?’

:.{ o "‘€>\\L’.’onu NO. 4 X \\c.::}

RS, QA . &
en account of DM@’_M*S«W

Date SQ\ A el (GY«M N2 @ M

Reference,.to Cééﬁ“'pq;w.

Book -~ -

:’?égq No.

N ~
/ ~

X \AOVAR el hA V4 SRy

g N a _‘._ ) _!. e J

Sl ARV LT . po
«* Signature and Designation of issuing Officer

A o e "“



w218
e -C"*XO\\':P O\

"

" Original
FORM No. 4

RECEIPT

Reccpt Book No. ...... S} Receipt No. 9;:‘3

...........................................................................................

Received with thanks frém ™7 0 CUNY.. . \NDV VYAV UGN ¥ S
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%id 4. ¥ Form No. 4 & RECEIPT qray No._8_§_
Receipt Book No. A//Z . arady g% H.

The AL [P CL L2y 2PN

Received from ,%L/szd // 27 2 el

mamtmm Rupees [<—/,, /%é@@ﬂ

on account of / J’?Czy)-m "‘/7’09 &Zﬂ‘“
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Signature and Designation of Issuing Officer
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NO. LIV/SKE /1/44175/780

- 3n Pogm III pr" ;"Q“’bed nader tae Goa, Daman & Tiu Shops & Establishments Act 19’7‘53 _x:

£ #nd tho Goa, Bapar 4 Tiu Shops ard Establishments Rules, 1975, in respect of your 1‘
#hop/ostabli shoent . ,

GOT?. 8F GOA) DAMAN 7 R
OFFICE OF THE LABOUR WSTECIOR
RICHOLIM (GGA}
+ Shee  iShrva) Eniss g Dated : 9/6//97 s~
POV S ene
. Y m..’.’ﬁ.?ﬂarmf&g{a’t
3 W%ng
Y Sy A
& -
< o _ o S T :
Subs Goa, Taman & T hops and E tablishments Act, 1973 and
, the Goi, Zemer & Diu \h\ps and Establishments Rules 1975,

% PR AL 7 L b0 Cor Sificate. |
& Sir, |
"'\L‘wm““‘ > Rcroaes 1o gows epriicatbon in connection wﬁh £2.% %:jea‘k c:'ﬁ Z
" e B o digred is pleased to forward herewith Cortificate of Regist

7 This cert:ficato may pleoase be 1damed and well maintained in your- shop/
"~ '3 establishment .

Pleaap ackancwlodz:o Lhe rcceipt.

|
Yours faithf’liy, \

| S

as above LABOUR INSPECTOR, \

'ﬁ”m..m | 5 \M\\ ,. :
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/ilage Naroa. Survey No. 48
Sy : a9 e
Name of the Field Diggy el e ok
e AT feeqt e
Cultivable Area (H Tenumvre
u rea (Ha Ars.Sq.Mtrs) #Taror 8y s
x LR
Dry Crop Garden (% 3“T. ﬂ, lﬁ')
SReen Iy R
s nge Khajan Ker By Tolal Cultivable Arc :;.- ;
0000.00. 0000.17.25 050050 I ¥ LS npbsland
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT gy : 0000.00.00 0000.00.00 0000.00.00 0000.17 25
: Pot-Kharah T @ (8. sme. = oY)
Class (a)
e Class (b) Total Un-Cultivable Ar Remarks 477
=t (x) T ea Grand Total
0000,00,25 0000.00 e kil
L_Assessment : R - 22 o1 L80
s. 0.00 Fi
a"". : q;f Rs. 0.00 Predisli oy 0.00 e BOOUEE R g S 0,00
tS.Np. Name of the Occupant o) ’ i &
A Khata No. Mutation No. Remarks
|1 Sunil Shivaji Mendrekar  \ —— e 1624; = |
S.NO Nal A — R e SIS ey
me of the Tenant F&TX AT Khata No Wutation NO. |Remarks I
- CICICE RS T A 977
N
A
T Mutation No ] Remarks ]

Other Rights o< &®
Name of Person holding rights and nature of rights: TR A T

TAT ZW) UTO FIOT-ATH ATA 7 gH TR
Bidi Shop owned by shri i
Gopal Dhondu Salgaonkar

(765)
Details of Cropped Area_famarsfs &= arasfie
Year Name of the Mode |Season [Name Irrigated Unirrigated [Land nol Avallable for Source of |Remarks
) Collvator il o g 5fCron Zaith Sl rgmmuun_zmm_— irrigation g7
Nature Area &rx RraaTaT
‘ FTITO AT faryatg  |HeAmSqMis  |HaAmsSqMis | Ha.Ars S Mis
*’ o st B [ ‘ SR Aol wfy
..................... Nil l
) End of Report
For any further inquiires, please contact the Mamlatdar of the concerned Taluka. N
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OFFICER IN CHARGE
LAND RECORDS

VIDE GOVERNMENT ORDER
267172001 = RD (7376)

dated 22/10/2001.
e-thinX Infoeom Private

Place : Bicholim = Goa.

Limited:



¢ Uuiiooo/(diq) ¥3 - 4oL

§6/8.LV 1Bu3/QMd "ON "bey
B09 - Wijoydig
Jsauibu3g jIa1n

VUV Y YIANHOVY

| : : </, NW\ ,“
| / mv.e./ %v.e.(o
'1d3Ad NOILVOIAVYN d3IATY A9 INOQ m M
ae AINIWHOVOYONI/SSVASSIdL . -

| 00S:T :37VDS
| VANIVL WITOHDIE FDVTIIA VOUVN LV d31VNLIS 12/8%" ON AIAYNS NI
AVATAANVIN ICVAIHS IVAVYIVAOS A9 AINMO JdNLONYLS DONIMOHS NV 1d _
NV1d 3LIS @N
e o




o,
St




s, IS
AL S st sl T

A Rt et . b ol
io‘!"s\olin;.w-l-— _ .
> " ~ - —




